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Warrant of Precedence 

1902 J Shri Brij Raj Singh-~otah: 
. L Shri P. C. Deo Bhanj: 

Will the Minister of Home Allairs 
be pleased to state: 

(a) whether according to the 
Warrant of Precedence some officials 

"take precedence over Ministers of 
"State Governments and some Mem­
bers of Council of Ministers of Cen-
tral Government; 

(b) if so, the reasons therefor and 
the designations of officials concern­

,ed; and 

(c) whether this is a permanent 
arrangement or applicable only to the 
present incuxnbents? 

The Miaister of Home Allam (Shri 
NaDda): (a) Yes, Sir. 

(b) A copy of the Table of preced­
ence and a statement s'howing officers 
who take precedence over Ministers in 
States and Deputy Ministers of the 
Union are placed on the Table of the 

concerned has been taken into con­
sideration in giving them precedence 
over Ministers in States and Deputy 
Ministers of the Union. 

(c) The Table of Precedence, which 
is issued with reference to offices and 
not with reference to incumbents, is 
subject to revision and is not a per­
manent arrangement, 

Higher Secondary Education 

1903. {Shri Vas~devan Nair: 
Shri WarlOr: 

Wil! the Minister of Education be 
pleased to state: 

(a) the amount set apart for aiding 
the States for conversion of the pre­
sent high schools to higher secondary 
schools during the Third Plan period; 
and 

(b) the amount already spent out 
of this allotment? 

The Deputy Minister in the Minis­
try of Education (Shrimati Soundaram 
Ramachandran): (a) and (b). No. 
amount is required to be so set apart, 
under the existing procedure for 
Central aid to State sector schemes, 
such as the scheme of conversion of 
High Schools to Higher Secondary 
Schools. When State Governments 
provide for expenditure on this ap­
proved scheme they are entitled to 
50 per cent Central assistance. The 
approved outlay on this scheme for 
the III Plan period in all the States 
together was Rs. 14.60 crores of 
which Rs. 3.96 crores are reported to 
have been spent in the first two years 
of the Plan. 

Workers In Hindustan Antibiotics, 
Pimpri 

1904. Shri K. N. Pande: Will the 
Minister of Petroleum and Chemicals 
be pleased to state: 

(a) whether it is a fact that the 
Tribunal relating to wages and dear-
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ness allowance for the workers em­
ployed in the Hindustan Antibiotics, 
Pimpri has submitted its Award; and 

(b) if so, the action being taken to 
implement the same? 

The MinJster of Petroleum and 
·"Chemicals (Shri BumaYlID Kabir) : 
(a) Yes, Sir. 

(b) A Special ueave Application 
under Article 136(1) of the Constitu­
tion of India was made ·by Hindustan 
Antibiotics Limited in the Supreme 
'Court on the 4th December, 1963. 
The Supreme Court, after hearing the 
arguments, have issued 'stay orders' 
.on the appeal. 
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Fertilizer Project at Kothagudium 

1907. 8hri Eswara Reddy: Will the 
Minister of Petroleum and ChemlcalJ 
be pleased to state: 

(a) whether the Intp.rnational 
Bank for Reconstruction and Deve­
lopment have agreed to grant a loan 
to the promoters of Fertilizer Project 
at Kothagudium; and 

(b) if so, the terms and conditions 
therefor? 

The Minister of Petroleum iDcI 
Chemicals (Shri Bumayun Kablr): 
(a) The International Bank for Re­
construction and Development have 
agreed in principle to grant a loan 
for financing the Kothagudam Ferti­
lizer Project. 

(b) The Loan Agreement in respect 
of this loan has not yet been signed; 
the terms and conditions of the loan 
will be known only when the nego­
tiations for the loan have been com­
pleted and the Agreement signed. 

Perquisites of Ministers 

1908 {Shri Kapur Singh: 
. Shri Solanki: 

Will the Minister of Bome Affairs 
be pleased to state what are the per­
quisites of various Ministers of the 
Government of India, and how much 
it costs the Exchequer? 




